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NECRMATION ABOUT

DR AJAY KUMAR SINGH
S0 SHRIVISHWANATH SINGH

TAIL
SL NO

50 Aot

k.
il

al koL
Bowa b2

D

F LAND

LOCATION

Village Raghunathpur, Anchal Raxaul
Village Raghunathpur, Anchal Raxaul
Village Raghunathpur, Arehal Raxaul
Village Raghunathpur, Anchal Raxaul
Village Raghunathpur, Anchal Raxau
Village Raghunathpur, Anchal Raxaul
Village Raghunathpur, Anchal Raxaul
Village Raghunathpur, Anchal Raxayl
Village Raghunathpur, Anchal Raxaul
Village Raghunathpur, Anchal Raxaul
Village Raghunathpur, Anchal Raxaul
Village Raghunathpur, Anchal Raxayl
Village Raghunathpur, Anchal Rasxaul
Village Raghunathpur, Anchal Raxaul

OF NOM-AGRI LRAL D

SLNO. LOCATION

1

Village Raghunathpur, Anchal Rasaul

RESIDENTIAL BUILDING

SLNO
1

FLATS
SL NO,
1

LOCATION
\illage Raghunathpur, Anchal Raxaul

iM ENT.

LOCATION

MATESHWARI APARTMENT
VISHWESHARALA NAGAR DANAPUR
PATHA

MATESHWARI APARTMENT
VISHWESHARAIA MAGAR DANAPUR
PATMA

GRAND TOTAL

OVABLE A5 AS O 31122017
KHATA NO. KHESARANO. EXTENT CUR ARKET VALUE
171 583 0-16-0
3248 0-0-08
203 555 0-15-14
247 573 0-11-14
574 0-03-14
575 0-11-08
576 0-16-10
45 577 0-15-04
578 0-12-07
579 0-12-08
580 04-13-08
a7 3284 0-07-14.25
3287 0-13-11
172 3288 0-4-10
5071125 14950000.00
IJ'
KHATA NO. KHESARA NO.  EXTENT CUR MARKET VALUE
434 2803-2804 0-10-0 1500000.00
KHATA NO KHESARANO. EXTENT CUR MARKET VALUE
58 1357 0-0-19 2200000.00
FLAT NO.
405 3500000.00
404 o 2500000.00
B0000G0 00
24650000.00




1N T10 LT ILS OF pMOVEAB =
5/0 SHRI VISHWANATH SINGH
DE [TH B4, LF
STATE BANK OF INDIA, SECRETARIATE BRANCH, PATNA 10838452141
UNITED BANK OF INDIA, RAXAUL 1841050002035
DEPOSIT WITH BANK (HUF)
PUNJAB NATIONAL BANK, BAXALIL 5B 4108000100012340
INDIAN OVERSEAS BANK RAXAUL SB 095101000003417
STATE BANK OF INDIA, RAXAUL SB 10973188485

DEPOSIT WITH BANK({WIFE- HEERA SINGH)
AXIS BANK LTD RXL B16010051384178

TOTAL

SELF
SBI LIFE INSURANCE

HUF
DEPOSIT WITH LIFE INSURANGE MF

TOTAL
8] LS OF 1 RANCE PCLICI

POLICY NO. 533405013 Surrender Value {Approx)
POLICY NO. 538720029

GRAND TOTAL

2265774 63

1027758.30

4210568 0

150000.00

100000.00

250000.00

S00000.00

5260568.08
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